7 OralAnswers

knows inthis regard When we discuss Rwith
the States definitely we will raise all these
points Butwe have not yet formulated it be-
cause itis under process of Consultabon with
the concemed authorities, concemned parbes
andunions. Ministnes and Departments willbe
gving their views on these points. Alreadythe
measures are being taken before the
Committee's recommendation Aherthe Com-
mittes recommends certain measures, defi-
nitely we will examine those points and formu-
late ascheme

PROF K V THOMAS One ofthemajor
expenditures in Govemment offices and Mans-
tries 18 the unrestncted use of telephone and
cars. There wasaletterfromthe Pnme Minsier's
office ayear ago thatthe use of telephones and
cars should be restncted to the maximum ex-
ot

Myquestiontothehon Mirsteris whether
, afterthe recespt of that letter, the expendsture
has gone up orgone down and whether there:s
an_ymonltom_gmad‘herynmmm

SHRIGIRIDHAR GOMANGO Sir, | will
haveto collectthe information Minstry-wise. |
will submit the detaiis after collecting the infor-
mahon i

SHRI LOKANATH CHOUDHURY" Mr
Speaker, Sir, there are so many Sub-Commit-
tess. inreplytopartacithe queston, they have
written about the report of the Austenty Commill-
tesonly *

SHRIGIRIDHAR GOMANGO Yee, the
queshonsonthat.

SHR1 LOKANATH CHOUDHURY: But
there are sub-committees on Non-plan Expen-
diture, Literacy and Population, and Employ-
ment. | would ke to know whether these sub-
committees have submitted their reports and
whether the National Development Council
(NDC) has consideredthese reports. Thisismy
first question on which | want a clarification.
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Thesecond partofmy questionis whether
Risafactthat afterthe Austerity Commities gave
its report and despite the recommended freaze
on DA, the Govemnment has gone againstthe
recommendation of the Austerity Committes
andenhancedths DA. Thesis my nextqueston

SHRIGIRIDHAR GOMANGO" Thefirst
pointwinchithe hon Memberramsedis aboutthe
otherthree sub-commuttes reports. They have
alsosubmitted theirreportstotheNDC  Butthey
werenotdiscussedindetail Onlythe reportof
the Austenty Committee was discussed on that
date The reposts of the otherthree sub-commst-
tees were submittedio the NDC

SHRILOKANATHCHOUDHURY Have
they submitied their reports, if so, what s their
opimon onthose reporis?

SHRIGIRIDHARGOMANGO Theywere
not descussed But, along with the Austenty
Commsties’s report, the otherthree subcommat-
tees | have submitted thewr reports to the NDC
They were not discussed and no decsion has
yetbeentaken (Interruptions)

MR SPEAKER-" Please do not reply to
thenmienuphons

SHRIGIRIDHARGOMANGO" Theywere
notdiscussed Atthemoment, the Govermnment
has nottaken anyview againstthe Commitiee’s
recommendation or against the commitiee's
report. Butwhateverdecwion hastobe taken,
thasbeentaken bythe Government

One Timeincrease in Pansion
*
782 MAJ GEN. (RETD.) BHUWAN
CHANDRA KHANDURI- SHRIM.J. RATHVA.

Willthe PRIME MINISTER be pleasedto
slale:

{a)the norms foxed for grant of ‘One Time
Increase’ (OTT) inpensiontothe Armed Forces
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personnel who retired from service before Janu-
ary1,1986,

(b)the details of categones of ex-Service-
manexcludedfrom grantol OTlinpension

(c) the reasons and justification for their
exclusion, '

(d)whetherdsbursement of OTlinpension
has been made to allpensioners, and

(@)1t not, the steps taken topay OTito the
remamingpensioners”?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN)
(a)to (e) Astatementslaidonthe Tableofthe
House

STATEMENT

The Govemnmenthad constituteda High
LevelEmpowered Committee (HLEC)on26 9 91
under the chairmanship of the then Raksha
Mantnng, to review the difficuties faced by pre
1 1 86 Amed Forces pensioners, and evolve
practical solutions including a ime frame for
mplementation Basedontheunammousrec-
ommendations of the HLEC the Government
issued orders as per Mirustry of Defence letter
No 1(2)/92/D(Pens/Sers)dated 16 3 82sanc-
‘oningaschemeforgrantof One Time Increase
(OTH npansionwef 1192 tothe Armed
Forces personnel who retredpnorto 1 1 86

2 Thebroad norms for grant of OTl have
been.

{a) The Sepoy pensioners forwhomthere
1s no differential betweenpre 1 1 88 and post
1 1.88 rates of pension on account of the mini-
mum pension of all pensioners having been
steppedupioRs 375/- should alsobe granted
some benefit Forthis purpose every Sepoy
pensionerwas giventhe pension for 18 yearsof
quaiifyingaervice under this formulation an
average benefitof Rs.24/- per Sepoy pensioner
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wasgranted

(b) For NCOs and JCOs the formulation
suggestedforex crataad hocincreaseinpen-
sion as approved by the then Governmenton
1 11 80wasadopted

(c) For pre 1 1 1973 retirees Commus-
sioned Officers below the rank of Col , the
onginal pension sanctioned was broughtupto
theleveiof 1 1 1973 The pension of all pre
1 1 86 retirees in commissioned officers rank
below Col was further raised by giving the
benefit of 33 years of qualifying service

(d)forcommussioned officers inthe rank of
Col &ndabovetheexstngpensionofpre1 173
iretiras was brought up at per with those who
retired onorimmedhately after1 1 73

3 Keepinginview these andsome other
considerations the scheme of OTIwas evolved

4 All such personnel who are/were no
subsequently re-employed were entitiedto re-
cewethe Tl Military pensioners re-employed
by Government, or in the pubhic sector, since
they have an opportunitytoserve for alonger
penod, the benefitola hvelihood
andalso the opportunty to eam asecondpen-
ston, orother retirement benefits, were consid-
eredtobe adistinct category, whose hardships
were notcomparable withthose who did not find
subsequent cvihan employment [nadditionto
this, afew other categones of retired Defence
personnel who were not m recespt of pensions
relatedtothewlengthofservice , orwhodidnot
belong to regular Armed Forces Pensioner's
stream, or whose pensions had notonginally
beendesgnatedmindisnrupecetc werealso
excluded fromthe ambet of the OTl scheme

5 Asperthelsiestreport (February, 1983),
OTihbsbeenauthorieedn respectof 3,57,311
Armed Forces Pensiomrs after processing
4,26,842 apphcabons recervedmnths regard. To
ensurethat the entre iot of estimated 6.03 lekh
ehgible Armed Forces pensioners receive the
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amount of OT! at the earliest, a ,monitoring
mechanismhasbeenevolved Apartfromthis,
the following measures have beentaken -

(1) Wide publictty was given by the minustry
of Defence immediately after ssue of Govern-
mentordersdated 16 3 92 through nationaland
regionalnewspapers telewision, radioand Zila
SainikBoardsetc Anotherroundofwide Pub-
licity has been given recentlyto create aware-
ness about the OT| scheme amongst the re-
maining eligible pensioners

(n) Trairing was impartedtothe concemed
staff in the Treasureis and Public Sector Banks
to make them tamiliar with the details of the
Scheme tofaciltate disposalof OTlclaims

(m) Apartfrom co-ordmation by the Chief
controlier of Defence Accounts (pension Rev:-
sion), the process of disbursement of OTlis
being closely monitored by the Ministry of De-
fence and the matter has been taken up at
differentlevels with the States and Union Tem-
tones inwhichthe progress of disbursement s
reportedtobe slow

(v) Chief Controller of Defence Accounts
(Pension Revision) and other officers monitor-
ingthe disbursement of OT! have been estab-
ishing liaison with the Directors of treasunes
andNodalofficers of the Public Sector Banks for

speeding up payments by these agencies
[Transiation)

MAJ GEN(RETD ) BHUWANCHANDRA
KHANDURI Mr Pnme Minister, you may be
remembenngthe circumstances underwhich
issueof one rank one pension’ was rassed nths
Housedunngthefwstsession ftwasonlywhen
the ex-servicemen staged a dharna and re-
sortedto the path of confrontation matterwas
taken up and the House decidedto dispense
Justice tothemand measures ke ‘onerankone
pension’ andone ime INcrease N pension were
considered Inreplytomyqueshon, threepoints
have been referredto aboutthe norms Firstly,
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that for NCOs and COs the formulation sug-
gested forex-gratia ad-hoc increase inpension
as approvedbythe then Janta Dal Govemment
on 1 11 90 has been adopted Secondly, all
those whowere removed fromservice butwere
re-employed for a shorter period notwithstand-
ing they are receiving thje pension ornothave
been excluded from ambit of the OTl scheme
Basides certain norms, there are otherconsid-
erationstoo Inthis context iwouldliketo know
whether the Government tend to publish the
sepoypensionerswhoweregivenpensionatthe
rate of Rs 18/- par month till 1868, Rs 40/-till
1980andRs {60/-till1983by excludingthe no
so that they donottake up re-employment A
sepoy retires ytthe age of thirty andthe Govem-
mentwants topuntsh him for ancther fifty years
sothathe does not goinfor re-employment |
would hike to gettwo points clanfied firstly thas
beenmentionedthatforNCOs and JCOs adhoc
increase in pension as approved by Janata
Governmenthas been adopted, | would like to
knowwhetherthe reemployed persons, whether
they are in receipt of pension or not were ax-
cluded from ambit of the OTI scheme by the
JanataGovemment Secondly |wouldalsolike
to know the reasons for depnving those ex-
servicemen of the benefitof onetime iIncrease
in pension who did not complete 58 years of
service andwho have not eamed second pen-
sion and had worked somewhere even for a
sngleday Whatsthe logicbehindthis policy?
All these person have been excluded The
Goverrment may please clarify whether this
facthas beenbroughtiniothesnobceandwhether
they would rectify their mistake

[English)

SHRIMALLIKARJUN The ssue of ex-
seracemen’sone-rank-one-pension wasquite
anagitatngone Forthatreason atwghpowered
committes wagconstituted with some ofthehon
Membersfromthe Opposgnaiso Aviewhas
beentakenthatthe pensionof Sepoyswhohave
retredprorto 1 1 1966andpost1 1 1986should
betakeninto accountand thas beentakennto
account Togivesome moreadditional benefit
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tothese Sepoys the igh powered committee
hastakenadecision Sofarasthe Sepeysare
concerned who are the mam chunk ofthe ex-
servicemen, now they getan aversage of Rs 24
permonthbenefit Theyarealmostatparwith
thepost1 1 1986 retired Sepoys Thisisabout
Sepoysand Nayaks

Thehon Memberwantedtoelicitinforma-
tionaboutNCOsandJCOsason 1 111990 That
has been accepted because the decision was
taken atthattime by the National Front Govern-
ment Atthattimethe National FrontGovern-
ment also had notconsidered the one-rank-one
pensionissue AboutNCOsadJCOswhatever
ax-gratia pension has been decided by them,
that has been accepted by the high powered
committee whichhas beenchairedbytheformer
Raksha Mantriwhere some of ourcolleagues
alsowererepresented

[Translation |

MAJNGEERAL (RETD) BHVWAN
CHANDRA KHANDURI Havethose ex-ser-
vicemen, whowere reemphioyedbeen exchnfrf

[Enghish]

SHRIMALIKARJUN Havesomepatence
tohsten ThisisaboutNCOsandJCOs

Thehon Memberwantstoknowwhatisthe
fate ofthose ex-servicemenwho have beenre-
employedforashortpenod. They havenotbeen
mncludedintt histrue However, after ciscov-
enngthatthere arecertain anomalise, againa
high powered committee has been constiuted
which has been headedby the Addrtional Sec-
retary, Defence and other Additional Secretar-
esfromLawandFmance Theyareconsidenng
thisissue If any ex-servicemanwho hasbeen
employed inthe state Government or Central
Government or ina public sectorundertaking
buthasbeenremovedforanyreasonwithashort

service, what wouldbe his fate? Thisisunder: »

the consideration before the high poweredcom-
mittee ©
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[Transiation]

MAJ GENERAL (RETD ) BHUWAN
CHAMDRA KHANDURI Mr Speaker, Sir, |
seek your protection | categoncally asked
whetherthe present Govemmenthas accepted
the National Front Government's decision of
excluding those ex-servicemen who were
reemployedtora shortpenod Thehon Min-
ister has notclanfied this point

[English}

SHRIMALLIKARJUN Probably|was not
abletocommunicate properly

MAJ GEN (RETD ) BHUWANCHANDRA
KHANDRI |would repeatthe questionn En-
ghsh if youwant

SHRIMALLIKARJUN Thereisnoneedfor
you to repeat, | have understood it What he
wants to know is two points

MR SPEAKER There should be one
supplementary

SHRIMALLIKARJUN Inonesupplemen-
taryhewantstogettwoanswers What!toldtum
was aboutthe high poweredcommittee

MR SPEAKER Was tdone bythe prew-
ous Govemmentalso?

SHRIMALLIKARUN Only aboutNCOs
and JCOs Whatever ex-gratia pension had
been decided bythe previous Government, that
hasbeenaccepted Toothers, ourhighpowered
committee has given the benefit

MR SPEAKER Sortwasnotdonebythe
previous Govemment

SHRIMALLIKARJUN No
MR SPEAKER Thatisall

SHRIMALLIKARJUN Sir,sofarasthe
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employment for a short penod s concemed,
agamwe have askedthe hagh powered commt-
teetogomntont

MAJ GEN (RETD )BHUWANCHANDRA
KHANDURI 1amsorry, Sir

MR SPEAKER Pleasecometothenext
queshonnow Hehasreploedtont

[Translation]

MAJ GEN (RETD )BHUWANCHTDRA
KHANDURI fwould ke toknowfromthe hon
Minister when was the Committee of the
Secreanes agam consituted, whataresterms
of reference and by what time the Committee
was supposed tosubmtits report? i the report
hasbeendelayed, thenthe reasonstherefor and
the time by wiuch the Commuttee wiil submit its
report? Further, whetherthe Committeecan
establish hason with the Ex-Servicemens’ As-
sociaton?

[Englsh]

SHRIMALLIKARJUN Sy, this mgh pow-
eredcommsties hasalsometthe exservicemen,
they have heardthem, thetermis upto 30th Apni
1993, and s s shortly goingtofinakse s report
The terms and conditions are simple - after
declanng the OTI pension policy, whatever
anomabes have been discovered, they haveto
betaken by the high powered committee

MAJ GEN.(RETD )BHUWANCHANDRA
KHANDUR! Whenwas itstarted?

SHRIMALLIKARJUN ltwasstartedfour
months back, 30th Apriis the last date forthem
tosubmit the report

[Transiation]
SHRIAYUBKHAN. S, firstof all lwould

| ke to congratulate the Hon Pnme Minister
because only after he assumed office adhoc
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reliethas beengventothe ax-sarvcemen This
relief thoughwas announced by the Janata Dal
Govemment yet no provision was made by it
However, since my party came into power this
much rehef has been extended to the ex»
servicvemen Sir, through you, | would kke to
knowfromtheHon PnmeMinsterandthe Hon
Minusterof Defence that whyso many catregones
havebeen excluded forexampie the honorary
ranks amongJCOs havebeen dervedthe benefit
ofincreaseunderthe'Award  Atthattmedtwas
menhoned that this adhoc rehef has been ex-
tended due to resource crunch Thersfore,
whetherthes Commitiee onthebasis of ‘one rank
onepension’ pnnciple will make the announce-
mentdunng the current session itself?

[English]

SHRIMALLIKARJUN Sir, the awardees
havebeen excludedbecause the awardees get
the benefit also Those who are getting the
pensionary benefits have been exciuded That
1s how, the re-employed ex-servicemen wall get
the second pensionbenefits also, so, they have
beenexcluded Thisssthething

[Translabon]

SHRIMATISHEELAGAUTAM Thehon
Murusterin s reply has stated that, Coloneland
above, alithose who retired after 1-1-1973 will
bepaidequal pension |wouldhketoknowthe
viewpoint regarding the widows of Colonel and
other Army Ofhcers?

MR SPEAKER Some decision had al-
ready beentaken in thes regard.

(Enghsh)

SHRIMALLIKARJUN Sir,thehon Mem-
ber wants to know about the commissioned
officers like Colonel and above or below Colo-
nel. Those whoare retedbelore 1.1.1973-upto
thelevel of Lieutenant Colonel - have beenbroug
on par with those who have retired on or after
111973
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Aboutthe widows, we have certanly taken
cogmsance, taken care of the widows, andthat
1s how some benefits are being gven to them
also

Bulk Drugs

" 783 SHRI MANIKRAO HODALYA
GAMIT Willthe PRIMEMINISTERbe pleased
tostate

(a) the names of the bulk drugs being
marketedm india and the number out of these
produced mchgenously;

(b) whether his Ministry 1s monitonng the
produchonof Certan drugs,

(c) i so, the names of those drugs,

(d)the icensed andinstalled capactiy of
eachandthe number out of these drugs winchfall
under categones|and i, and

(e) the estimated requiremient of each at
presentnthe country?
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THEMINISTEROF STA'['E INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRI EDUARDO FALEIRO) (a) to () A
statement islaid on the Table of the House

STATEMENT

(a),(b)and(d) Hisestmatedthatthereare
about 550 bulk drugs which are being usedin
Indka out ol which approximately 350 bulk w. ugs
aremanufacturedinchgenously Production of
160bulk drugs inthe organisedsectorarebeing
monitored Of these 17 bulk drugs fall under
category | and 86 under category I

Most of the bulk drug units are multipur-
poseinnature Governmenthas alsoextended
the facility of broad banding to the Industry
Hence itwould not be possible to indicate the
capactties forindmvidual drugs

(c) Names of the monstoredbulk drugs are
givenin Annexure

(e) Informationis bemng collected and shali
be laid onthe Table of the House





